IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3 HYDERABAD BENCH

AT HYDERABAD.

0.,A. 887/9%, ot, of Decisien ¢ 9,6.94

V. Venkateswapa: Rao vs Rpplicant
Us 

7, The Divisional Operating Superintendent,
(Movement), SC Rly, Yijayawada,
2, The chief Yard Master,

Vijayaswada Railway Yard,
SC RAly, Vijayawada, «« REspondents.

Counsel for the Applicant : Mr, P. Krisbna Reddy

Counssl for the Respondents : Mr, 3. Siddaiah, Agdl, CGSC.

CORAM:

THE HON'BLE SHRI 2JUSTICE V. NEELADRI RAD : VICE CHAIRMAN

THE HoN'BLZ SHRI R, RANGARAJAN : MEMBER (ADMN.) |
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OA 887/91

JUDGEMENT

I AS PER HON'BLE JUSTICE SHRI V. NEELADRI RAOQ,

VICE-CHAIRMAN [

Heard Shri P. Krishna Reddy, learned
counsel for the applicant and &lso Shri J. siddaiah,

learned standing counsel for the Respondents.,

2. This QA was filed praying for a direction

to the Respondents not to proceed with the enguiry
against the applicant in pursuance of the charge sheet
issued in Standard Form No. 5 in Memo. B/T .Con/Com./86/1
déted 22-8=-91 andalsoﬁzétﬁaside the order of suspension
issued by the Respondent 1 on 4-9-91. It is now

stated for the Respondents that the enguiry against

the applicant im pursuance of the charge sheet dated
22-48-91 referred to above was over and the order

dated 10~2-94 was passed by the disciplinary authority
removing the applicant from service and the appeal

thereon was dismissed by order dated 6-6-92.
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3. _Hench;emed%ﬁaf the applicant is to challenge

the order dated 10-2-94 as confirmed by the appellate
authority. It is open to the applicant to raise

all the contentions which were raised in this CA in
the proceedinéihe chooses to initiate)for ckallenging
the order dated 10-2-94 as confirmed by the appellate

authority on 6—6—94)for this OA has become infructuous /2

aad~as the enquiry is over and the order was passed . J{

by the disciplinary authority and the same was challengeé |
in the appeal which /as zlso dismissed. I
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In the result, this OA has become

~infructuous and accordingly it is dismissed.

As already observed it is open to the applicant

to raise all the contentions which were referred

to in this OA in the proceeding Wﬁé&h'ﬁél}
i (__ .

initiatégjagainst the order dated 10-2-94 which

was confirmed by the appellate.authority on
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(R. RANGARAJAN) (V. NEELADRI RAQO)
Member {(Admn.) Vice-chairman

,Dated the 9th June, 1994
Open court dictation
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NS Deputy Hagistra? (Judl.)
Copy tai~
1. The Divisional Operating Superintendent, (Movement),
S.C.Railways, Vijayawada.
. The Chi Y Y Vi je Rai
2 e Chief Yard aSterE%.tgizQUS%? %%luiy_Ya:d,
.. : 3. One copy to Sri. P.Krishna Reédy, advocate, CAT,Hyd
E - 47 One copy to S5ri. J.Siddaiahy Addl. CGSC, CAT, Hyd,
5. One copy to librery, CAT, Hyd.
; 6. 0One spare copye.
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TNPED BY COMP ARED BY
CHECKED BY . APPROVED Bv
IN THE CENTRAL ADIINISTRATIVE TRIBUIIAT,
‘ | FYDERABAD BENCH ZT HYDERABAD.
? , | ‘ THE HON'ELE MR.,JUSTICE V,NEELADRT RAQ

VICE CHAIRMAN

THEE HOM'BLE MR.A.3.& RTHEI : MEMEBER(2)

THE HOW'BLE HR.T. CHANDRASEIUZ R REDDY
: \MEMBER(OUDL)

LND

THE 0N BLE MR e R o RANGARATAN :‘HEMBER(A)

. A | . Dated; q/(/_1994.
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CRBER/ JULGHEN 3 ("
Mo e Rl St .
q/
C.A.No. <37
T.A.No. (W7P% )

Admitted ang Interim Directions
Ispued.

-\
. Allowed

Disw\ sed of with directions
Afﬁssed. ) |
: Disnissed 4s withdrawn

-Dismissed for default,
‘Ordered.
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